
CENTRAL AOMINiaiRATIUE TRIBUNAL
PRINCIPAL BENCH

O.A. N«. 1121 mf 1993

Nau Ualhif datail this tha
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H0N»BLE nR.S.R, ADIGE, VICE CHAIRrAN (A)
HON'BLE m. P.c, KANNAN , rEMBER (3)

Shri R*C* MaThatra,
S/a lite Shri Tikku Ram,
39/1, Ashak Nagar,
Nau Oalhi-11001B*

(By Aivacate: Shri O.R. Gupta^

Versus

Onian af India thraugh
tha Secret ary ,
niniatry af External Affairs,
New Delhi*

(By Advacata* Shri N*S* flahta)

Applicant

• •• Raapandant

ORDER

BY HQN*BLE PIR. S.R. AD ICE. VICE CHAIRMAN (A'

1999

Applicant seeks a diractian ta raspandants ta treat

him as having bean inducted inta Gr* III af Stansgraphars

Sub Cadre af IFS (B) u.a, f* 3,4,71 i,a. the data af his

initial aPP«intinant as St ana-Typist with cansaquant ial

banafits*

2* This 0*A, is grassly time barred and squarely

hit by limit at ian and lack af jurisdictian under tha

relevant sactians af A,T, Act. Raspandants in their reply

hava stated that tha uhasa claim is based an carraspandanca

in which thay last replied an 23*3,74 which is bayand tha

lifflitatian pariad. There is na denial ta this in any



' ^rej«inJ«r filaJ by applicant. Annexura I ta the O.A, \j

is a capy af a saniarity list #f afficars belanging ta

Gr. Ill sf Stenagraphars Sub-Cadfa af IPS (b) as an

1.7.81 which shaws applicant appaintari ta that graia

an 12.11.75. If ha was aggriavaii by that saniarity

list ha shauld hava appraachaii tha campatant faruin

but thara is nathing ta shaw that he dilsa wall in

time. His raprasantat ian ilatai 16.2.93 (Ann. A.4) itself

shaws that after ha submittari his raprasantat ian in

Aprilf 1979 , ha ii^nat fallew it up, but sat quiet till

16.2.93, that is far nearly 14 years. f^aspan4ents* flams

4ata4 16.9.93 (Annexura A-1 rejecting his raprasantatian

4ata4 23.2.93 submitteti by him in cantinuatian af his

rapr asant at ian 4ate4 14.2.93 ^aas net give him ta fresh

causa af actian.

3. Thia O.A. is squarely hit by tha ratia af tha

Han^bla Supreme Caurt's juigment in R,C, Samanta's case

0*T. 1993 (3) 3,C, 418, an4 in the particular facts an4

Circumstances af this case neither dass tha Han'bla

Supreme Caurt*s arder in B.D. Vsrma Vs. UOI (l997) 10

see 433, nar in Sihyam Sundar's case cited by applicant's

caunsa Shri O.R. Gupta advance applicant's claims.

A* The O.A, is dismissed. Na casts.

cyL oL .
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